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The Deputy Minister sf Rehabili-
tation (Shri P. 8. Naskar): (a) to (c).
Attention is invited to the progiess
report dated the 14th August, 1961,
regarding Dandakaranya Projoct for
the period from the 1st February, 1961
to the 30th June, 1961, whicn Was
circulated to the Members of this
Sabha on the 17th August, 1961,

Shri Ajit Singh Sarhadi: The re-
port indicates shortfalls .n Srhedule
to the extent of nearly 75 por ceat.
May I ask what sieps are Lein taken
t,, sce that the reclaimed area does not
go again waste and marshy and if there
i> a proposal under consideration that
they would be leased out tiil the
people come to Dandakaranva fer re-
habilitation?

The Ministor of Rehabilitation aund
Minority Affairs (Shri Mehr Chand
Khanna): There is only shortfail in
the movement of displaced persons
from West Bengal to Dandakeranve.
We were hoping that 500 famiies
would go each month. The averag~ ix
only 150 and that has, in 3 way, creat-
ed lack of man-power for the imple-
mentation of the scheme. So far as
reclaimed land is concerned, we have
enough families to cater to. Precaution
will be taken that the 'and dnes not
gc under jungle again.

Shri Ajit Singh Sarhadi: I. it a2 a
fact that despite best offorts, short-
fall in rehabilitation is nearly 75 per
cent. inasmuch as out of 500 families
expected and scheduled, 150 have come
Is there any alternative proposal
under consideration if the refngees do
not go?

Shri Mehr Chand Kbanna: 1 am
hoping that after the political situat-
ion in Bengal eases a little, during the
next few month, refugees will go from
camps to Dandakaranya.

Shrimat! Iia Palchondhuri: May |
know whether the non-camp re-
fugees' percentage will be increased
now that the camp refugres do not
want to go?

lhll‘r(tndlhllt.lha ve a!-
ready sent a reply % the hon. Lady
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Member. She algo wrote to e in this
connection. We fixed a percentage of
10, which now includes agriculturists.
Even this offer of 10 per cent. for non-
camp refugces has not  bueq fully
availed of. I might also add tha: in
zny major policy decision that has to
pe taken in relation to Madhya Pra-
desh and Orissa, the two Stute UGoverr.-
ments have to be consulted. There 4s
no intention at present to increase the
guota bevond 10 per cent.

Shrimatl lla Palchoudhuri: May I
i~k one question arising out of this
answer? Actually, from HBengal,
small industries were offered to be set
up in Dandakaranya. But st that
t‘'me the policy of the Ministry  was
that there should not be s9» many not-
camp refugees. Now, if it has been
relaxed, has he gone into the matter
that other pcople are willing to  go
there and set up small industries?

Shri Mebr Chand Khanna: India
is a free country, So is Dandakaranya.
We ar¢ not objecting to anybody go-
ing there and setting up ndustrics
there. If 1 am to sponsor industries
from West Bengal, that is « matter
for the Rehabilitation Industries Cor-
poration to consider. The Chairma1 of
both the Dandakaranya Authority and
the Corporation is the same gentlo-
man, Shri Sukumar Sen.

Restriction: on Indians in Burma
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. Shri Raghunath Singh:
| Shri P. G. Deb:
( Shri K. 3. Malvia:

Will the Prime Minister b plcased
to state:

(a8) whether any restrictioas have
been imposed on the Indiaq nalionals
in Burma for remitting money to
India;

(b) if so, what are they;

(¢) the number of Indian nationals
likely to be affected by the fresh res-
trictions;

(d) whether Government have taken
up this matter with the Government
of Burma; and

(e) if so, the nature of responsc?

The Parliamentary Secretury to the
Minister of External Affairs (Shri
Sadath All Khan): (a) Yes.

(b) The Government of Burma im-
poscd a ban on all money order re-
mittances to India by Indian nationals
on 21st June, 1961.

(c) Abont 40,000 Indian nationals
are estimated to be affected by  this
order.

(d) Yes.

(e) Our Ambassador nas been offi-
cially informed of the decision of the
Burmese Government to rtcsume
money order remittances with  ¢ffecs
from 21st August, 1961.

Shri Hem Barua: May know whe-
ther it is a fact that, of late, the Gov-
ernment of Burma has relaxed these
restrictions and the Government of
Burma wants Indian nationals living
there to obtain certificates from the
district magistrates in this country in
support of the fact that certain people
living here are actual members of
their family and if so, whether the
difficulty involved in this procedure
is also taken into account by us?

Shri Sadath Al Kbhaa: Will the
hon. Member make himself a little
morg clear? It is a long question. If
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it is broken into parts, it would be
better.

Shri Hem Barua: May I know whe-
ther it is a fact that of late, the Gov-
ernment of Burma has relaxed res-
trictions imposed on remittances by
money order and they have asked for
certificates to be produced from our
magistrates to the effect that certain
people living here are actually mem-
bers of the family of the persons liv-
ing in Burma? If so, may I know
whether the difficulty involved in this
procedure is also taken into account
by us?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
It has always been done. Permission
to make remittance to India is given
only on hearing from the district
magistrate of the district as to the
number of dependants or relations of
the persons concerned. Therefore,
that restriction has always been there.
It has been accepted and remittances
are sent on the basis of this.

Shri Hem Barua: This involves
difficulty in the sense that money can
be remitted only to members of the
family. Members of the family are
always restricted; generally it is not
more than 4 or 6. There are other
dependents, aged mother, aged father,
widowed sister. 1 want to know if
these difficulties . . .

Mr. Speaker: Family according to
western countries is somewhat limited
to wife and children. That does not
include parents. What happens to
those who are dependent: he wants
to know.

The Prime Minister ang Minister of
External Affairs (Shri Jawaharial
Nehru): It has to be interpreted
uccording to Burmese conventions,
neither Indian nor western.

Shri Hem Barua: It has to be inter-
preted even according to the meaning
in Chamber’s Dictionary: not according
to any other people's convention.

Wr. Speaker: They are the persons
in authority.

Ahrimat! Nla Palchondhuri: Is it a
fact that when there are a number of
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dependents in India, the Burmese Gov-
ernment always asked for some veri-
fication as to how many dependents
there are in India before they are
allowed to send this money? That
takes a very long time. It is a long
process altogether. Is there any ques-
tion of trying to relax this that on the
bona fides of the statement of the per-
son that there are so many dependents
in India only, he may be allowed to
send money?

Shri Jawaharlal Nehru: The only
question that had been raised recently
was the stoppage by the Burmese
Government of these remittances. The
other question as to how they are sent,
and the procedure has not arisen at
all. We follow such rules. We can-
not raise. That stoppage has now
been put an end to. For the present,
we are happy about it. We cannot
g0 on raising these questions about
convenience, about taking the word,
etc. It is not an easy matter to take
the word of anybody about the num-
ber of dependents. I am not quite sure
whether we take the word unless
there is some kind of verification. Tt
involves foreign exchange. Just as
we are concerned about foreign ex-
change, the Burmese Government are
hard put with regard to foreign ex-
change.
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Shri Ranga: May I know whether
there is any ceiling on the total remit-
tance that any one of our peopie ou
that side is entitled to send or whe-
ther he is free to send various sums
of money to all or some of his legiti-
mate relatives on this side? Is it not
a fact that all these ecnquiries and
rules were there already in being and
certificates were already been insisted
upon and they were produced even
varlier before the Burmese authori-
ties?

Shri Sadath Ali Khan: Remittance
of a maximum amount of K. 20 equal
to Rs. 20 a month by money order 1s
allowed to be sent by an Indian.

Shri Ranga: To all relatives to-
gether or to each one?

Shrimati Lakshmi Menon: Each
person can send only Rs. 20.

Shri Ranga: Was this certificate
insisted upon earlier or is it being im-
posed anew?

Shrimati Lakshmi Menon: No, there
is no new restriction. This stoppage
was really due to the fact that the
money order commission was increas-
ed, and they took objection to that in-
crease. That has now been with-
drawn. All the other things have
been existing since 1958.

Shri Ranga: Is it not also a fact
that there arc restrictions upon the
transfer of goodg from Burma to
India, purchased from out of the sav-
ings of our people there?

Mr. Speaker: Does it apply only to
cash or to goods also?

Shrimat! Lakshmi Meaon: ] do not
know about that.

Shri Sadath Al Khan: We require
notice of that question.

Mr. Speaker: Is it opem to our
people to go on purchasing goods in
Burma with the money saved by our
people in Burma and then pay th
people in rupeeg here?

Shri Ranga: Thsat will not raise the
Qquestion of foreign exchange.
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Mr, Speaker: Probably, that mat-
ter hag not been considered,

Shri H. N. Mukerjee; May I know
if the Burmese Government have im-
posed restrictions on remittances of
money by all kinds of foreign
nationals, or is it only in the case of
Indian nationals that these restrictions
are being imposed? If the latter be
the case, why is it that this discrimi-
nation is being practised in spite cf
our friendly relations?

Shrimati Lakshmi Menon: There is
no discrimination. The laws apply
cqually to all.

Dr. Sushila Nayar: There are some
widows whose husbands dieq in
Burma, and, therefore, they have
come herc.  All their money and pro-
perty are in Burma. Is therc any way
of getting any pelief for them? Can
they get their property sold there and
get the sale proceeds to Indiu? They
have come to India already.

Shrimati Lakshmi Menon: [ want
separate notice of that question.

Shri Harish Chandra Mathur: May
I know whether a certificate is neces-
sary for every remittance made, or
one permanent certificate would do,
and on the basis of that, remittances
can be madc every month?

Shrimati Lakshmi Menon: It is a
permanent certificate.

Shei M. B. Thakore: Is there any
restriction on the sending of postal
orders?

Shri Jawaharial Nehru: Postal
order and money order are presum-
ably the same thing or more or less
the same thing.

Shri Harish Chandra Mathur: 1
wanted to know whether there could
be a permanent arrangement that if
once a certificate is issued, on the
basis of that, remittances can be sent
every month?

Shri Jawaharial Nehru: It is a per-
mancent arrangement.

Mr. Bpeaker: The hon. Minister has
already said that there is a permanent
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arrangement and not one from month
to month.
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